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IN THE COURT OF THE SUB-DIVISIONAL JUDICIAL MAGISTRATE (M), 

AT GOHPUR, SONITPUR 

           G.R.No. – 42/2015 
   U/S.: 421/409/406/34 of I.P.C. 
 
 

      S T A T E 

      -Versus- 

    1. Sri Sonaram Saikia 

    2. Sri Ratna Kt Borah 

    3. Sri Pradip Sonowal 

    4. Sri Ratneswar Muchahary……accused persons 

 

Present:  Smt. Pooja Sinha, AJS,  

 Sub-Divisional Judicial Magistrate (M) 

   Gohpur 
 

Advocate appearing for the State  : Smt. Barnali Chetia 

Advocate appearing for the Accused  : Sri Dilip Borah 

       Smt. Mina Dutta 

       Sri Amarjyoti Borah 

        

 
Dates of recording evidence   :  03.11.2016, 22.03.2017,   

                      18.05.2017, 17.06.2017 &   

                      09.10.2017 

Date of hearing argument    :  23.03.2018      

Date of delivering Judgment   :   29.03.2018 

 

    JUDGMENT 

1. The case of the prosecution in brief is that, on 18.02.2015 at about 

1 p.m. in presence of local people about 60 bags of different types of 

fertilizers and seeds which were meant to be distributed amongst poor 

farmers as per government allotment was kept illegally in the rice mill of 

Sri Sonaram Saikia was discovered after receiving information. That, it 

was informed that Sri Sonaram Saikia in collusion with Agriculture 
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Department Inspector Ratna Borah, kept the allotted fertilizers and seeds 

concealed in the rice mill with an intention to sell the same in the open 

market.  

2. In this regard, Sri Nabin Baidya filed an ejahar on 18.01.2015, the 

Officer-in-Charge, Gohpur Police Station registered a case as Gohpur P.S. 

Case No. 36/15 under section 420/406/408/409/34 of I.P.C. The police 

conducted investigation and thereafter submitted charge-sheet against 

the accused persons Sri Sonaram Saikia, Sri Ratna Kt Borah, Sri Pradip 

Sonowal and Sri Ratneswar Muchahary for trial under section 420/406/ 

408/409/34 of I.P.C.  

3. In due course, the accused persons entered appearance. They were 

furnished with the copies as required under section 207 Cr.P.C. My 

Learned Predecessor in Office framed formal charge U/S 421/409/406/34 

of I.P.C., to which they pleaded not guilty and claimed to be tried.  

4. In support of the case, the prosecution examined seven (7) witnesses. 

Statement U/S. 313 of Cr.P.C. of the accused persons were recorded. 

Defence plea was that they have not committed any breach of trust and 

misappropriation of goods. Defence opted to adduce evidence and 

accordingly, examined two (2) witnesses. 

5. Point for determination  :  

I. Whether the accused persons Ratna Kanta Borah and 

Pradip Sonowal on 18.02.2015 at about 1 p.m. at 

Sonalibori in furtherance of common intention dishonestly 

concealed government agricultural supply of seeds, 

fertilizers and medicines in the house of Sonaram Saikia 

without distributing to the farmers and thereby 

committed an offence punishable U/S 421/34 of I.P.C? 

and subsequently, 

 

II. Whether the accused persons Ratna kanta Borah and 

Ratneswar Muchahari on same date, time and place in 

furtherance of common intention being public servant was 

entrusted with government properties of seeds, fertilizers 

and medicines  dishonestly misappropriating the 
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distribution of the same and thereby committed an 

offence punishable U/S 409/34 of I.P.C.? and  

 
III. Whether the accused person Sonaram Saikia in futherance 

of common intention  on same date, time and place 

committed criminal breach of trust by dishonestly 

misappropriating seeds, fertilizers and medicines and 

thereby committed an offence punishable U/S 406/34 of 

I.P.C.? 

6. Discussion, Decision and Reasons thereof: - I have heard the 

Learned Counsel appearing for the State. Also heard the learned Counsel 

appearing for the accused persons. Upon hearing the learned Counsel for 

the parties and on perusal of the records, I am of the considered opinion 

to hold the following :- 

7. Point of Determination No. I, II & III: All the points are taken up 

together for discussion in order to maintain the flow and 

appreciation of evidence.  

8. P.W.1 Sri Bikram Borah, he in his evidence in chief deposed that he 

does not know the informant and accused persons. That, while watching 

news he came to know that Gohpur police station seized some 

Agricultural fertilizers and seeds and then he went to Gohpur PS as a 

KMSS member. That, O/C directed to put signature in the seizure list and 

he put his signature without knowing why he put the signature. That, he 

has no knowledge as to what goods were seized by the police. 

9. The prosecution declared him a hostile witness. Thereafter, he 

was cross-examined by the prosecution side. That, he denied that 

he is the Finance Secretary of Gohpur Krishak Sangha. Denied that he has 

stated before police after receiving information that accused Sonaram 

Saikia has illegally kept boiling pan and other fertilizers at his rice mill. 

Police was informed about the same. He denied that he has stated before 

police that SDO Agriculture, Gohpur, Assistant Inspector Ratna Bora, 

Gram Sevak Ratneswar Muchahary  were involved in the misappropriation 

of fertilizers. Denied that the articles which was seized were marked “NOT 

FOR SALE”.  
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10. During cross examination by the defense side he deposed that he 

went to police station in connection with the instant case in the month of 

February,2015. That, police did not show him the seized materials. That, 

police did not record his statement. That, police put his signature in a 

blank paper. 

11. P.W.2- Sri Nabin Baidya, he is the informant. He in his evidence 

in chief deposed that, he is acquainted with accused persons 

namely Pradip Sonowal, Sub-divisional Agriculture Officer, Ratna 

Bora, Agricultural Inspector, Gram Sevak, Ratneswar Muchahary 

and Sonaram Saikia. That, the above mentioned persons formed 

Pathar Parichalana Committee at Pub Chaiduar Block. That, 

according to the committee agriculture department is to provide them 

with supply of fertilizers, seeds etc. that, the above accused persons 

informed them about corn seeds and “MarapatSeeds”. However did not 

informthem about fertilizers like Borex, Uria, Sulpher, which are costlier 

and also about availability of Sugarcane boiling pan. He also did not 

inform about Power tillers, tractors which were sold by Sonaram Saikia. 

On 18.02.2015 at Sonalibori the villagers informed that at the house of 

Sonaram Saikia fertilizers like Borex, Uria, Super etc were kept concealed 

at the godown which were supplied by the Agriculture department. After 

receiving information president of Parichalana Committee Tilak Gogoi 

gave directions to Hem Kanta at Sonaliborigaon to go and see for 

themselves if the fertilizers were kept at the godown of Sonaram Saikia. 

When P.W.2 and Hem Kanta went to the said go down they found 

fertilizers Borex 22 bags, Urea 19 bags, Super 6 bags and Sugar boiling 

pan 2 no.s, marapat seeds 15 bags, Mako fertilizers 6 bags. They 

immediately informed SDO (Civil) over phone and also informed the police 

at Gohpur P.S. Subsequently police went to the house of Sonaram Saikia 

and with the aid of the villagers police seized the above mentioned 

fertilizers from the godown of the Sonaram Saikia and brought to the 

police station. That, Sonaram Saikia also brought to the PS along with the 

seized materials. Later, from the committee they filed the ejahar at the 

PS. He exhibited the ejahar as EXT.1 and identified his signature thereon. 

That, he put his signature in the seizure list that was made while seizure 
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of fertilizers was done. The seizure list is exhibited as Ext.2 and identified 

his signature thereon. 

12. During his cross-examination he deposed that when the incident 

occurred in 2015, ADO was Jayanta Saikia. He was the ADO of Kalabari 

area. That, the Pub Chaiduar Parichalana committee is for Kalabari and 

Gohpur area. That, every Pathar Parichalana committee can directly 

communicate with Agriculture Dept. officer. That, Ranjit Barua informed 

him that the fertilizers for the village of Sonalibori were kept at the 

godown of Sonaram Saikia. That, he has not mentioned in the ejahar that 

Ranjit Borah informed him and also the same was not disclosed to the 

police.  That, it is the duty to inform the Parichalana committee if any 

fertilizers and materials are received from the Agriculture department. 

That, the Pub Chaiduar Block Pathar Parichalana committee was 

registered in 2015. That, Ext.1 ejahar is written in the official pad of the 

Parichalana committee but no registration no. was mentioned. That, while 

seizure was made at the godown of Sonaram Saikia, then Prabin Borah, 

Hari Borah along with media persons were present. That, in Ext.2 no 

mention of Marapat Seeds, 6 Bags Mako fertilizers is mentioned. Further 

the quantity of urea is mentioned as 8 bags, Borex is mentioned as 29 

bags and super phosphate is mentioned as 7 bags. That, Sonaram Saikia 

is the president of Sonalibori Pathar Parichalana Committee. That, he has 

not seen the seized materials in the Court. That, Tilak Gogoi President of 

Pub Chaiduar Parichalana Committee is alive. That, he went to the 

godown of Sonaram Saikia on the day of incident at about 1 p.m. and 

police came to the spot after 1 hour. That, Ext.2 seizure list was prepared 

at the place of occurrence. He denied that there is no match in the 

between the seized articles and the list mentioned by him in the evidence 

in chief. Denied that accused Pradip Sonowal, Ratna Bora and Ratneswar 

Muchahary are not involved in the instant case. He further stated that the 

seized materials were marked as “NOT FOR SALE”. That, he has no 

knowledge if Sonaram Saikia has got license to sell fertilizers on 

purchase.  Denied that due to previous animosity with Ranjit Bora and 

Sonaram Saikia he filed a false case against them.  
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13. P.W.3- Sri Hem Kanta Gogoi, he in his evidence in chief deposed that 

he is acquainted with both sides. That, the incident occurred on 

18.02.2015. During that period P.W.3 was the organizational Secretary of 

Pub Chaiduar Pathar Parichalana Committee and also stated that he was 

also the organizational secretary of Assam Krishak Sangha. That, on the 

day of incident he went to see if any  materials of Agriculture department 

was kept in the godown of Sonaram Saikia along with Nabin Baidya. That, 

when they asked Sonaram Saikia on their way to the godown, Sonaram 

Saikia stated that a day prior to the incident he received a boiling pan 

along with other fertilizers and medicine from the Gohpur Agriculture 

office and the same was kept at his house.  When they reached his 

house they saw a boiling pan at the courtyard and in the godown 

they saw Borex, Urea, Super phosphate, Marapat seeds which 

were marked as “NOT FOR SALE”. After discovering the same they 

called for Sonaram Saikia but he did not come to the spot.  Thereafter 

the villagers gathered, Sonaram Saikia was apprehended at 

Kokilachariali and brought to his house. Media persons were 

informed, who rushed to the spot. On receiving information police came 

and arrested Sonarakm Saikia and also recovered the materials which 

were kept hidden in the godown which was supplied by the Agriculture 

department. That, he put his signature in the seizure list Ext.2. 

14. During his cross examination he deposed that police was informed 

by Nabin Baidya. That, police seized 20-22 small bags of Marapat seeds, 

7-8 bags of super phosphate, Borex29 bags, Boling pan 2 no.s, Zinc 17 

bags from the house of Sonaram Saikia. That, he himself has not seen 

what was written in Ext.2. That, he put his signature in Ext.2 at police 

station. That, they accompanied the police after seizure was made to 

police station. That, he along with Nabin Baidya went to the house of 

Sonaram Saikia at about 11 am on the day of incident. Denied that 

without investigating from where the seized materials was brought by 

Sonaram Saikia false case was filed against accused Ratna Bora, 

Ratneswar Muchahary and Pradip Sonowal. Denied that the materials 

seized from the house of Sonaram Saikia did not belong to the agriculture 

department. Denied that he has not stated before police that Sonaram 
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Saikia told him that the seized materials were brought from agricultural 

department just a day before the incident. That, he has knowledge that 

Sonaram Saikia is a farmer. He has no knowledge if Sonaram Saikia has 

got license to sell fertilizers. That. Police recorded his statement at the 

house of Sonaram Saikia. On the day of incident the police station at 

about 5 pm.  

15. P.W.4 Rabin Hazarika he in his evidence in chief deposed that he is 

acquainted with Sonaram Saikia. He does not know the informant or the 

other accused persons. On the day of incident at about 12 noon a group 

of persons gathered along with media and police gathered at the house of 

Sonaram Saikia and he saw many articles were kept at the court yard at 

his house. 

16. His cross-examination was declined by the defense side.  

17. P.W.5- Sri DimbeswarKakati hein his evidence in chief deposed that 

he is not acquainted with the informant Nabin Baidya. That, he is 

acquainted with the accused Sonaram Saikia and does not know the other 

accused persons. That, on the day of incident at about 11 am while he 

was going to his house he saw few persons and police gathered in front 

of Sonaram Saikia‟s house. That, police were loading small‟s bags in their 

vehicle. Thereafter, police asked him to signstating his presence in the 

place of coccurrence. 

18. During his cross examination he deposed that he has no knowledge 

as to what were loaded by the police in their vehicle. That, police did not 

record his statement. That, he put his signature in a blank paper. 

19. P.W.6- Sri LohitSaikia he in his evidence in chief deposed that he is 

not acquainted with the informant. That, he is acquainted with the 

accused Sonaram Saikia and does not know the other accused persons. 

That, on a certain day when he was going to his house from Gohpur 

center he saw police were loading bags of fertilizers and Sugar can boiling 

pan in their car in the courtyard of Sonaram Saikia‟s house.  That, he put 

his signature in the seizure list during seizure list was prepared and 

identified his signature thereon.  
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20. During his cross examination he deposed that nothing was written 

by the police in the seizure list during his signature in the seizure list. 

That, he has no knowledge as to why police seized the materials from 

Sonaram Saikia. That, it was about 3 pm when the incident occurred.  

21. P.W.7- S.I. Sri Dipak Bishaya, he is the Investigating officer. He 

in his evidence in chief deposed that on 18.02.2015 he was posted as 

Attached officer at Gohpur P.S. When O/C after receiving an ejahar from 

Nabin Baidya registered a case and handed over the charge of 

investigation to him. Thereafter, he went to the place of occurrence 

and he found 55 bags of different fertilizers and medicines which 

were government supply and were kept illegally at the mill of 

Sonaram Saikia.  Thereafter he seized the said articles in 

presence of witnesses and brought the same to the police 

station. That, he drew the sketch map. He exhibited it as Ext.3 and also 

identified his in the seizure list in Ext.2 which was prepared by him. 

During his investigation he came to know that Sonaram Saikia in collusion 

of SDO Pradio Sonowal, Gram Sevak Rateneswar Muchahary and 

Assistant Inspector of Agriculture Ratna Kt Bora kept the govt supply 

materials illegally in his mil. Thereafter, on completion of investigation he 

submitted Charge sheet U/S 420/406/408/409/34 of IPC against the 

accused person. He exhibited the charge sheet as Ext. 4 and identified his 

signature thereon.  

22. During his cross examination he deposed that the seized materials 

are present at Gohpur P.S.Denied that he was present at the place of 

occurrence on the day of incident in between 11 am and 12 noon. That, 

he met the informant at the place of occurrence. That, he has not seized 

Marapat seeds 15 bags and Mako fertilizers 6 bags from the house of 

SonaramSaikia as stated by informant P.W.2. That, he seized 29 bags of 

Borex, 19 bags of Uria and 7 bags of super phosphate. That, during 

investigation he has no knowledge that accused Sonaram Saikia was then 

the president of Sonalibori Patha Parichalana Committee. Sonaram Saikia 

informed him that he had no permission to sell any materials issued by 

agriculture department. That, agriculture department through the pathar 
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parichalana committee distributes different materials supplied by the 

department. That, he did not collect any documents from the agriculture 

department in respect to distribution of supply materials to Sonalibori 

Pathar parichalan committee. Denied that prior to filing of anejahar he 

went to the place of occurrence, seized materials and prepared the 

seizure list at the police station. He stated that P.W. Hem Kt Gogoi did not 

state before him that Sonaram Saikia told him that a day before the 

incident he received the boiling pan, fertilizers and medicine from the 

agriculture office and kept the same in his home. Denied that there was 

no proof against the other accused person other than Sonaram Saikia to 

file charge sheet against them.  

23. D.W. 1 Gopal Borah he in his evidence in chief deposed that he is 

an official of SDAO Gohpur since 1992. That, he has brought documents 

of the year 2013-2014 and 2014-2015 with respect to fertilizers issuance 

(actual pay receipt) for Dubia. That, in respect of the same no register is 

separately maintained. He has also brought to the Court documents 

relating to receive of sugar can boiling pan by Sonaram Saikia and Manik 

Saikia. Ext. „Ka‟ is the application jointly submitted by Sonaram Saikia and 

Manik Saikia for the boiling pan. That, the application was submitted on 

half of Purnima Self-help group. Ext. „Ka.1” is the signature of SDAO 

Pradip Sonowal. He also exhibited the list of beneficiary along with 

signatures for the year 2014-15 for the boiling pan. In the Ext.‟Kha‟ serial 

no. 12 and 13 is in the name of Sonaram Saikia and Manik Saikia. He also 

exhibited APR of fertilizers issued in the year 2013-14 which is exhibited 

as Ext.‟Ga‟. That, the fertilizers are distributed amongst the farmers 

through the pathar parichalana committee. In the said Ext. „Ga‟ Sonaram 

Saikia has received fertilizers along with 125 others person consisting of 8 

pages.  Ext.‟Gha‟ is for the year 2014-15 APR for fertilizer distribution. 

From Ext.‟Gha‟ it reveals that there are 60 beneficiary under the said APR.  

24. During his cross examination he deposed that in Ext. „Ka‟, „Kha‟, 

„Ga‟, „Gha‟ no expiry date of fertilizers are mentioned. That, in Ext. „Ga‟ 

and „Gha‟ no date of distribution to the farmers is mentioned as per his 

knowledge fertilizers are to be distributed within 3 days from received. 
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Denied that he submitted false documents before Court and hence 

deposed falsely in support of the accused person.  

25. D.W. 2 Sonaram Saikia, he is an accused. He in his evidence in 

chief deposed that since 2011 he is the president of Sonalibori pathar 

parichalana committee. That, he earns his livelihood from 

cultivation, grocery shop, rice mill and through selling of 

fertilizers. That, he has acquired license for running a fertilizers 

shop. Ext. „Unga‟ is the certificate of registration to carry on 

business of fertilizers. Ext.Unga was issued in 2014. Ext.cha is the 

challan received for issue of the above certificate.That, pathar parichalan 

committee does not have its own godown and therefore the fertilizers 

issued to the committee for distribution is kept at his house. Purnima 

Self-help group received two boiling pan and one was issued in his name. 

That, the fertilizers kept at his shop where personally purchased by him. 

Ext.Chaa and Ext. Jhaa is the received for the purchasing of the said 

fertilizers. 

26. During his cross examination he deposed that he has not brought 

the committee register book at the Court. That, the fertilizers issued 

for Purnima SHG was seized from his godown and said was kept 

in the godownsince 2013-14. That, he did not note the manufacturing 

and expiry date of the fertilizers available at his shop. Denied that the 

fertilizers and seeds meant for the beneficiaries were not distributed and 

same was misappropriated by him for his personal gain through business. 

Denied that the other accused persons are involved in his appropriation 

along with him. To the Court question he replied that he has not 

renewed license of the shop, that Ext.Chaa is the receipt of the 

purchased of fertilizers of various kind dated 08.02.15 and 

Ext.Jhaa is dated 05.02.15.  

 

27. In the light of the above testimonies and on perusal of the 

materials on record, the following facts are observed: 
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I. That, P.W.2 is the informant, his evidence has been 

corroborated substantially by P.W.3 who accompanied 

P.W.2 to the house of accused Sonaram Saikia. Though 

there is inconsistency with respect to the time as 

mentioned, of about two hours, and the quantity of 

fertilizers seized, however, it does not shake the 

credibility of the evidence put forward, considering the 

nature of offence and time taken to complete the 

procedure of seizure of government supply of fertilizers . 

II. That, from the evidence of the I.O. it reveals that he went 

to the place of occurrence that is the house of accused 

Sonaram Saikia and found fertilizers which were marked 

NOT FOR SALE kept concealed in the rice mill along with 

two boiling pan.  

III. P.W.4, P.W.5 and P.W.6 has corroborated the fact that 

they have seen bags been seized from the house of 

SonaramSaikia. 

IV. P.W.1 was declared hostile, however, prosecution though 

cross-examined the witness, but same has not been 

contradicted by the I.O. through the prosecution side. 

Hence, evidentiary value of the evidence of P.W.1 is 

unaccounted. 

V. The accused Sonaram Saikia in his evidence while 

deposing as D.W.2 has stated that the fertilizers which 

were allotted to Purnima Self Help Group was kept in his 

rice mill since 2013-2014. This, directly makes the point 

clear that government supply of fertilizers were kept in his 

godown.  

VI. The accused Sonaram Saikia , could not show any prove 

by adducing documentary evidence that the fertilizers and 

seeds which were seized was kept for such a long time 

with the consent of the members of the Purnima Self Help 

Group. 
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VII. The accused took the plea that he is a licensee to sell 

fertilizers and to prove that the goods which were seized 

was a part of his saleable goods exhibited purchase 

receipts of fertilizers. Perusal of the same reveals that the 

same were of 2015 and the fertilizers mentioned did not 

match the goods enlisted in the seizure list. 

VIII. With respect to the boiling pan it also reveals that 

personnel from Agriculture department who deposed as 

D.W.1 through his official record proved that one boiling 

pan was issued in the name of Sonaram Saikia on behalf 

of Purnima Self Help Group. 

IX. Therefore, it was the burden of the accused to prove that 

he has not misappropriated the fertilizers and the boiling 

pan issued in the name of Purnima SHG. 

X. The above, points clearly points to the fact that accused 

dishonestly appropriated by concealing the seized 

fertilizers, seeds and boiling pan by keeping it in his rice 

mill, since 2013-2014 as admitted by him in the evidence 

and therefore, committed criminal breach of trust. 

XI. From, the above it reveals that the points requiring proof 

to prove an offence U/S 406 of I.P.C. are present in the 

instant case as 1. On behalf of Purnima SHG Sonaram 

Saikia was entrusted with boiling pan, fertilizers which 

were seized 2. That Sonaram Saikia misappropriated the 

same, dishonestly, as he did not revel the same to the 

members of the SHG and he did so in violation , as the 

same was meant to be distributed amongst the 

beneficieries, but he kept it in the godown since 2013. 

XII. However, from the evidence on record no incriminating 

materials are found to be substantially proved against 

accused Pradip Sonowal, Sub-divisional Agriculture 

Officer, Ratna Bora, Agricultural Inspector and  Gram 

Sevak, Ratneswar Muchahary as no documentary evidence 

is brought to record with respect to how they have 
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collusively misappropriated the agriculture department 

supply and their involvement in keeping the same 

concealed in the rice mill belonging to accused 

SonaramSaikia. 

28. Considering the above, I hold that prosecution has succeeded to prove 

the guilt of the accused person Sonaram Saikia beyond all reasonable 

doubt that on 18.02.2015 at about 1 p.m. at Sonalibori committed 

criminal breach of trust by dishonestly misappropriating seeds, 

fertilizers and medicines and thereby committed an offence 

punishable U/S 406 of I.P.C. 

29. However, prosecution has failed to prove the guilt of the accused 

persons Ratna Kanta Borah and Pradip Sonowal on 18.02.2015 

at about 1 p.m. at Sonalibori in furtherance of common intention 

dishonestly concealed government agricultural supply of seeds, 

fertilizers and medicines in the house of Sonaram Saikia along 

with accused Ratneswar Muchahari who is a public servant 

without distributing to the farmers and thereby committed an 

offence punishable U/S 421/409/34 of I.P.C. 

30. In the result, the accused persons Sri Ratna Kanta Borah , Sri 

Pradip Sonowal and Sri Ratneswar Muchahari are hereby 

acquitted on benefit of doubt U/S 421/409/34 of I.P.C. and set 

at liberty forthwith.  

31. The accused person Sri Sonaram Saikia is hereby found guilty 

and convicted U/S 406 of I.P.C. 

32. Heard the convict on point of sentence. His plea is recorded in 

separate sheet, which is kept appended with case record. 

33. Considering the facts and circumstances of the case, the benefit 

of Section 4 of Probation of Offenders Act is not forwarded to the 

convict. 

34. However, while considering the quantum of sentence, the age of 

the convict who is an old man, his liabilities, his social back 

ground , his period of detention in judicial custody during the 

period of investigation and his no previous criminal record is 

taken note of.  
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35.  Accordingly, Sri Sonaram Saikia is sentenced to undergo Simple 

Imprisonment of 1 month and pay fine of Rs. 8,000/- U/S 406 of 

I.P.C. 

36. The sentence of Imprisonment will be set off from the period of 

detention undergone earlier. 

37. Bail bonds furnished are hereby extended for a period of 6 (six) 

months. 

38. Seized articles to be disposed of in accordance with law. 

39. Furnish a free copy of the judgment to the convicted person. 

40.  The case is disposed of on contest.  

Given under my hand and seal of this court on this the  

29thday of March, 2018 at Gohpur. 

    
 
 
 
 

  ( Pooja Sinha  ) 
      Sub-Divisional Judicial Magistrate (M) 

      Gohpur 
 
 
 Dictated and corrected by me 
 
 
 

   ( Pooja Sinha  ) 
Sub-Divisional Judicial Magistrate (M) 

       Gohpur 
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APPENDIX 

 
 
Prosecution Witness- 
 
P.W.1- Sri Bikram Borah 

P.W.2- Sri NabinBaidya 

P.W.3- Sri Hem Kanta Gogoi 

P.W.4- Sri Rabin Hazarika 
P.W.5- Sri Dimbeswar Kakati 
P.W.6- Sri Lahit Saikia 
P.W.7- S.I. Sri Dipak Bishaya 
 
Defence Witness- 
 
D.W.1- Gopal Borah 
D.W.2- Sonaram Saikia 
 
Prosecution Side Exhibits- 
 
Ext.1- Ejahar 
Ext.2- Seizure List 
Ext.3- Sketch Map 
Ext.4- Charge Sheet 
 
Defence Side Exhibits- 
 
Ext. „Ka‟- Joint Application for Boiling Pan 
Ext. „Kha‟- Receiving List of Boiling Pan of 2014/15. 
Ext. „Ga‟- Supply order of Fertilizer APR for Dubia region of 2013-14. 
Ext. „Gha‟- Supply order of Fertilizer and Seeds APR for Dubia region of 
2014-15. 
 
 

 
 
 
 
 

 
  ( Pooja Sinha  ) 

      Sub-Divisional Judicial Magistrate (M) 
       Gohpur 

 
 

 


